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CENTRAL @aOMIMISTRATIVE TRIBUMaAL, PRIMCIPAL BEMCOH

Original fpplication Mo.871 of 1337

cEmbbar, LERY

Mew Delhi, this the 17th day of

Hon’ble Mr. M. Sahu, Hember {admny ) QB

dairbhaian Singh Fx.a3T (0rvl,
Shri [le“wcr Tingh,
A Do T R -1, RP.3

110 006 ~ APPLICANT

H

CFy Sodwocate -~ Shirl Sama Singh)

Varsus

af

SConmissionsr of Police
ration! Polics MHead-
quartevﬁﬂ Mnm"U“nHY]‘ g,
Mizw Delhi.
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EL.Dv . Commissionasr of Poli

HALIII) ,Police Headoguarters,

Mew Delhi-~110 002 ~ RESPONDENTS

By Gddwocats ~ Shri Raj 3ingh)

JUDGMERNT (0Oral)

By Mr. MNM.Sahu ember  (admny -

av..wm, o

The praver in this Original apolication is

ion to allow the applicant to retain  ths

Govarnmant  GQusrter Noll, Type-1, Sadar Bazar, Celhi
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till the finaliszation of procaedings

before The compebent authority:  and to aside  an

Grdsr no2347-49 /008 Cel 1 AA0-VIPHO dated 3.4.1997 of

Ly L Coimm L s of Polics, (III),.0elhi by which the

applicant has  been dirscted to vacats the Gowvernnpent

Quarter no.l,Type-I,Sadar Bazar,Delhi.
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& Govaernmant servant

~ted may Tile a revislon

whonse appszal  has

Within & month of receipt of an appellate order by him

to the authority superior to the appellate authority.

that in  accordsncs  with

The learnsd counsel

this statutoiry provision & cition has

till  the

aliready beesn

revision-petition is disposdesd of he may be allowsd to

continua in  GroMo.l, Twpe-1, RPOS.Sadar B

-, Delhi.

The learned counsel  for the respondents  has no

objection. socordingly, the respondents are directs

te allow the applicant o continug  In Governmant

o

PLSLSadar Razar, Oslhl till the

guartsr nogl, Ty

revision-petition filed oF

af

the applicant iz liable to pay to  the

provi

ges L aceordancs wilth

£
X,

rent and other ohar

respondents

£

the ruls The ODriginal Application is dispossd  of.
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